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I!16S from tile Sub·Divisional Mallistrate, 
/l/ew Delbi:-

"I have tho bonour to inform )'ou 
tbat I have found it my duty in tbe 
exerdse of my powers under Section 
64 01 tbe Criminal Procedure Code to 
direcl Ihal Sbri Onkar Lal Derwa, 
Member, Lok Sabba, be a rrested under 
s.ction 188 Indian Penal Code, for 
Illkina oul a procession and sbouting 
sloaans in defiance of the prohibitory 
orders promulgated under Sec lion 144 
Criminal Procedure Code at tbe Patel 
Chowk, Parliament Street, New Delbi, 
at 1.30 P.M. today. 

Shri Onkar Lal Berwa, Member, 
Lok Sabba, was accordingly arrested 
at 1.30 P.M. today dnd i. beinll pro· 
duced before the Judicial Magistrate, 
Parliament Street, New Delhi for trial 
today." 

COMMllTEE ON PRIVATE MEMBERS' 
BILLS AND RESOLUTIONS 

Thlrty·Plrst Report 

SHRI KHADILKAR (ltbed): I bell 
to move: 

"That tbis Hou.e agrees with tbe 
Thirty·first Report of tbe Committee on 
Private Members' Bills and Resolutions 
presented to the House on tbe 8tb 
May, 1968." 

MR. SPEAKER: The question is : 
"That this House agrees with the 

Tbirty-first Report of Committee' on 
Private Members. Bills and Resolutions 
presented to the House on tbe 8tb 
May. 1968." 

The mOlion w .... adopted. 

1632 bra. 

CHILD MARRIAGER ESTRAl NT 
(AMENDMENT) BILL· 

SHRI D. C. SHARMA (Gurdaspur) I 
I beg to move for \eave to introduce a Bill 
further to ameDd tbe Cbild Marriage Res-
trainl Act, 1929. 

MR. SPEAKER: The question is : 
"That leave be ,rantod to introduc" 

a Dill furtber to amend tbe Child 
Marriage Restraint Act, 1929." 

The motio" was adopted. 

SHRI D. C. SHARMA: 
the Bill. 

I introduce 

CONSTITUTION (AMENDMENT) 
BILL-

(Ametuimenl 0/ Se •• Nh Schedule) 

SHRI D. C. SHARMA (Gurdupur) : 
I beg 10 move for leave to introduce a 
a Bill further to amend tbe Constitution of 
India. 

MR. SPEAKER: Tbe question is : 
"That leave be granted to introduce 

a Bill furtber to amend the Constitution 
of India." 

The """io" was adoPt~d. 
SHRI D. C. SHARMA: I introduco 

the Bill. 

CONSTITUTION (AMENDMENT) 
BILL· 

(Amendme"t 0/ article 226) 

SHRI M. N. REDDY (Nizamabadl: 
Sir, I beg to move for leave to introduce a 
Bill furtber to amend tbe Constitution of 
IndIa. 

MR. SPEAKER: The question is : 
"That leave be granted to Introduce 

a Bill further to ameud tbe Constltu-
lion of India." 

Th~ mol/on was adopted. 

SHRI M. N. REDDY: I introduce 
tbe Bill. 

1634 'r1. 
{Mr. Deputy-Speaker In lhe Chair.] 

ALL INDIA AYURVEDIC MEDICAL' 
COUNCIL BILL-collld. 

MR. DEPUTY·SPEAKER: Now, 
Sbri A. T. Sarma to continue bia apecq;.. 


